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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

M.A. NO. 57/2025
IN
ORIGINAL APPLICATION NO. 613/2022

IN THE MATTER OF:
RAM MILAN SAHANI
...APPLICANT
VERSUS
STATE OF U.P. & ORS.
...RESPONDENT(s)

COMPLIANCE REPORT ON BEHALF OF RESPONDENT NO. 2 IN

COMPLIANCE OF THE DIRECTIONS ISSUED BY THE HON’BLE

NATIONAL GREEN TRIBUNAL

I. BACKGROUND OF THE MATTER:

1. That the above-captioned matter pertains to the Original Application
." No. 613/2022 titled “Ram Milan Sahani vs. State of Uttar Pradesh &
O . " filed before the Hon’ble National Green Tribunal, Principal
e = ench, New Delhi, regarding non-compliance of provisions of the Solid

aste Management Rules, 2016 and consequential environmentai

degradation in the State of Uttar Pradesh.

/
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2. That the Hon’ble Tribunal vide order dated 16.10.2025 directed the
Deponent to file their compliance report. The operative paragraph of the
order is stated below:

“...6. Compliance report may also be filed on behalf of Principal
Secretary, Environment, Forest and Climate Change and District

Magistrate, Gorakhpur...”

COMPLIANCES/ ACTION TAKEN BY THE STATE OF U.P. IN

COMPLIANCE OF THE DIRECTIONS ISSUED BY THE HON’BLE

TRIBUNAL IN O.A. NO. 613/2022 “RAM MILAN SAHANI VS STATE

OF U.P_& ORS.”

3. That in compliance of the directions issued by the Hon’ble Tribunal, the
Chief Secretary, UP has issued a letter dated 05.08.2024 to the

Additional Chief Secretary, Environment, Forest and Climate Change

“QDepartment. It was directed to the ACS that all the necessary actions be

tiken by the concerned departments as per the directions of the Hon’ble

ADV. &mwr ‘
,UC@CWF‘ U &%} ;
REGHNs %C)',gﬂ"? a4y
‘r’:

\& ;e
1 "'“"“‘“"’ ﬁfe‘f’f of the present matter, and the reports of the same shall be submitted to

“Fribunal vide judgement dated 26.07.2024 in the Original Application

the Chief Secretary at the earliest.
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A copy of the letter dated 05.08.2024 is annexed herewith and marked

as ANNEXURE-1.

4. That the in compliance of the directions issued by the Hon’ble Tribunal,
the Chief Secretary, State of UP has sent another letter dated 03.02.2025
to the Principal Secretary, Environment, Forest & Climate Change
Department and to Principal Secretary, Urban Development
Department. Vide the aforementioned letter, the Chief Secretary has
directed strict and rigorous implementation of the directions issued by
this Hon’ble Tribunal in the present Original Application concerning
Municipal Solid Waste (MSW) management. Furthermore, considering
the seriousness of the pollution caused by the MSW, action taken

reports from the concerned departments were also sought by the Chief

5. That while referring to the letter dated 05.08.2024 issued by the Chief
Secretary, the Secretary, Environment, Forest and Climate Change has
issued further directions through letter dated 20.09.2024 and has

directed that in compliance of the direction of the Hon’ble Tribunal vide
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order dated 26.07.2024 in the Original Application, enforcement of
complete prohibition throughout the entire State of Uttar Pradesh shall
be ensured regarding the dumping or disposal of solid waste at
unauthorized locations, particularly along roadsides, rivers, water
channels, wetlands, ponds, tanks, Panchayat or Revenue land, land
belonging to the Public Works Department, or land owned by any other
authority. Furthermore, compliance of directions by the Hon’ble
Tribunal regarding the imposition, collection, and utilization of

penalties upon violators shall be carried out. The action taken reports of

That the Environment department vide letter dated 23.04.2025, with

reference to the above mentioned letters issued by the Chief Secretary,
directed the concerned authority that the compliance report may be
submitted before the Hon’ble Tribunal in a time bound manner and the
same shall be submitted before the Hon’ble Tribunal.

A copy of the letter dated 23.04.2025 is annexed herewith and marked

as ANNEXURE-4.
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That it is humbly submitted before the Hon’ble Tribunal that
compliance with the directions issued in the OA is being ensure by the

Deponent department.

Hence, the present affidavit is being submitted for the kind perusal of

this Hon’ble Tribunal. It is prayed that the same be taken on record.

[ state that everything stated above has been stated by me in my official
capacity on and derived from the official record and I state that nothing

material has been concealed therefrom.
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHIf *

M.A. NO. 57/2025 N
|
IN e
ORIGINAL APPLICATION NO. 613/2
IN THE MATTER OF:
RAM MILAN SAHANI
...APPLICANT
VERSUS
STATE OF U.P. & ORS.
...RESPONDENT(s)
A T
 ZQOTAR i AFFIDAVIT
¥ - - B8 9 i
' Y NlsManeesh Mittal, aged S/o Late Ram Autar Mittal, about 45 years, posted as
s MISRAY Y

ADV. & N()'!‘.afxif'l{; C tary, Environment, Forest & Climate Change Department, Govt. of Uttar

5\ Luckow B [ 4
o) \REGN. No.2¢914 Pradesh, do hereby solemnly affirm and state as under:
A ]

5,

K S _,.EQ, .'."u
TSMOTARIAL 2“7 1. That I, in the above- mentioned capacity, am fully and well conversant

with the facts and circumstances of the case and competent to swear the

present Affidavit.

o

That I have gone through the contents of the accompanying compliance
report and the contents of the same are true and correct as per my
knowledge based on record and legal knowledge obtained.

That the contents of the accompanying reply may also be read as part

and parcel of this affidavit which are not repealed herein for the sake of

3.
evity.
\W)\'\
' }“\.)\XE-SR
' S & A »

O _;U‘{ 14 DE PONENT
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Lo A& VERIFICATION R&
N VOt P “‘*"/
Verified at LD WQ on this Y/ Yday of [jg¢r , 2025,

that the contents of the above affidavit from paragraphs 1 to 3 are believed
to be true and correct to the best of my knowledge and belief. No part of it

is false and nothing material has been concealed therefrom.

DEPFPONENT

Sworn and Verified
Before Me

\ ﬁf o A\
//‘/ - Gepg‘\
C.P. M ‘.\?/,\ I \de““t\\'ag\\hawe s\

RY w0

ADV. & NO
HOLUCKNOW UP. INDIA
REGN. ki) 20014
EXPIRY DATE-15-3-2030
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HEAYU/aHaeS
H@Hﬁamfan IR U A

&A1 200 /0 TH.TH.TE /09341, /2024
feai®: o5 ofTH, 2024

IR Y& Afug,
vafawur, 99 vd Saarg ufiad Ry

F Ao AT A JHfgwy, 4% Gl & WIS Original Application
No. 61372022 Mr. Ram Milan Sahani Vs. State of U.P. & Ors. 7 fofa A0
TP & HIEW fATTF 26.07.2024 Ui Tor) &1 T UG HIA BT B Hil
2, Hio SIS0 F SR i 26.07.2024 & T TraTiss iz FFTad 8

77. The Chief Secretary, Government of Uttar Pradesh and the Member Secretary, UPPCB
are directed to ensure adequate publicity of this direction through electronic and print
media and also through 0. A. No. 613/2022 Ram Milan Sahani Vs. & State of UP & Ors. -
59- hoardings, banners etc for due compliance by all concerned. The concerned Municipal
Corporation/Municipal Committee/Nagar Panchayat shall also make due pubhclty
through hoardings, banners etc at appropriate places.

78. The present application is disposed of accordingly with the directions as mentioned
above.

79. Reports as directed above may be submitted within four months by e-mail at judicial-
ngt@gov.in preferably in the form of searchable PDF/OCR Support POF and not in the form
of Image PDF, before the Ld. Registrar General, National Green Tribunal, Principal Bench,
New Delhi who may, if necessary, put up the matter before the Bench for further
directions. "

80. A copy of this order be sent to Chief Secretary, Government of Uttar Pradesh, the
Secretary, Urban Development, Government of Uttar Pradesh, the Secretary, Panchayats
and Rural Development, Government of Uttar Pradesh, the Member Secretary, UPPCB,
the Commissioner, Municipal Corporation, Gorakhpur, and the District Magistrate,
Gorakhpur by email for requisite compliance.”
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874 ANNEXURE-2
Heayul/Aaaas

@I 22 /4 U9 U TE,/a9 /2025
fei®: a3 WA, 2025

Wi%l‘lﬁa qafaRuL, a'—rlz‘q'ﬁlafrrquﬁaﬁqﬁum
mﬂﬁa TR e Ryr -

PUI HIO QTQQPJ gika e, 18 et & u‘rﬁm Original Application
No. 45/2025 Gaurav Aggarwal Vs. State of Uttar Pradesh # frfa HTO‘
B0 & 3w fAI® 30.01.2025 F SUGH & ey § R SR,
T ATy g aiftreew, % fwehl g Bfe 3 fatiep 02.02.2025 (uﬁqu)

REHEN T g1 e TET R T e Y .
q'e:\‘ia‘:“i'm:__ra;,i,-;,
CE TR 2 To R & I QW F HH F A A ﬁ:ﬂ$ oz 02.2025 &I

SR N Prvrae FRiaet a8t sl 3 T 2,

\jﬁ)'( 1.  Implementation of the Ram Milan Sahani Judgment regarding MSW
(’)5 } management.

_é__:j_-a- 2.  Filing of a specific affldawt by the Secretary, Environment, ensuring .-
compliance with the judgment.

L 3. @ﬁﬂ‘ﬁmﬁ?ﬂa Mr. Ram Milan Sahani Vs. State of U.P. & Ors. (Originél
257 -

Al ,  Application No. 613/2022) ¥ 7l w10 aifienur & o™ feAie 26.07.2024
%} ¥ a A 39 euiag & uF I 200/90H.THTH /w37 /2024, EA®
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AT o AET
wafewr, @ 09 Foary UREd ez
TET-FORO-06(1)/81-7-2024
awas: Ram: 9 o fRasr, 2024

viE e,
TR ‘r'aa;_m ferawra,
AT WY MHA|

Fuar WO VT i waRor, 3¢ Reed g1 HOv0 HTW-613/2022 Mr. Ram Millan
Sahani Vs State of U.P. & Ors, & Wit 3 =N 26.07.2024 & Haeivd o ol & &Y |
fored fea frorens sv Qraq §- '

littering/dumping of Solid Waste at unauthorized places particularly roadsides, rivers,
walerways, wellands, lakes, nalas, panchayat or revenue lands, land owned by PWD or other
various authorities in the entire State of Uttar Pradesh with effect from the date of this order
and for each such Incident of default, violator shall be liable to pay environmental
compensation of Rs. 5,000/~ in case of first instance and Rs. 10,000/~ in case of any further
instance of littering/dumping of sclid waste not falling in the category of bulk waste and Rs.
25,000~ in case of first instance and Rs. 50,000/ in case of any further instance of
littering/dumping of bulk waste by any buik waste generator, concessionaire, ULB or an y other
person or body responsible for the same. The concerned Commissioner of Municipal
Corporation or the concerned Executive Officer of Municipal Council or Nagar Panchayat shall
designate appropriate number of officers thereof for imposing environmental compensation on
the violalors. In addition to such designated Officers of Municipal Corporation/Municipal
Council/Nagar Panchayal, the Regional Officer, UPPCB shall aiso be entitled to impose
environmental compensation from the violators. FEnvironmental compensation so
Imposed/realized shall be deposited with the concerned Municipal Corporation/Municipal
Council/Nagar Panchayat/UPPCB. In case of non-payment the environmental compensation as
mentioned above shall be recovered as arrears of land revenue by the Competent Authority in
accordance with law. Environmental compensation so realized shall be utilized by the
concerned Municipal Corporation/Municipal Council/Nagar Panchayat for proper management
and processing of Solid Waste within its respective jurisdiction.

77. The Chiet Secretary, Government of Uttar Pradesh and the Member Secretary, UPPCB are

directed to ensure adequate publicity of this direction through electronic and print media and
also through hoardings, banners eic for due compliance by all concerned. The concerned
Municipal Corporation/Municipal Committee/Nagar Panchayat shall also make due publicity
through hoardings, banners elc at appropriate places.

78. The present application is disposed of accordingly with the directions as mentioned above.

78. Reports Lés directed above may be submitted within four months by e-mail at judicial-
ngr@gov.‘inf referably in the form of searchable PDF/OCR Support PDF and not in the form of
Image PDF, before the Ld. Registrar General, National Green Tribunal, Principal Bench, New
Delhi who may, if necessary, put up the matter before the Bench for further directions.

80. A co;;’jx of this order be sent to Chief Secretary, Government of Uttar Pradesh, the Secretary,
Urban Developrment, Government of Uttar Pradesh, the Secretary, Panchayats and Rural
Developiment, Government of Uttar Pradesh, the Member Secretary, UPPCB, the Commissioner,
Municipal Corporation, Gorakhpur, and the District Magistrate, Gorakhpur by email for requisite
compliance,” '

2 a0 wAOSHOR0 g AW ¥ ¥ 5w Ry Y (26.07.2024) & wEQEt s0u0 TSIy A
¥erlpa vurdl RdvaR weE freny afeat, swenad, smduf, shef, e, darae @ e i,

e 78, Accordingly, we specifically direct that there shall be complete prohibition on,'
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Signed by

Manoj B SEagh
Date: 18494324 16:28:50
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